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IN THE CENTRAL ADMIN ISTRAT IVE r'I’RIBLH\U:\I.. H HYDERABAD DENCH

AT HYDERASAD

0.A,No,1626/93 Date of Order: 31,12,93

BETWEEN :
Gollapalli Buchaiah _ .. dpplicant,
AND

1, Union of India, rep, by

its General Manager,

South Central Railway,

Secunderabad,
2. Divisional Railway Manager,

Hyderabad Division (HG) ) .
SeriinAarakhad .

i -

Counsel for the \Applicant .. Mr.N,Rama Mnhan Ran
Counsel for the Kespondents es Mr,K,Ramulu
CORAM 3 :

o rmeva segwewnLlll : MEMBLR (ADMN, )

HON'BLE SHRI T,.CHANDKRASEKHARA REDDY : MEMBER (JUDL,)

[y -
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Order of the Division Bench delivered by

Hon'!ble Shri A.B.Gorthi, Member (Admm,)..

The short prayer of the applicant is for
a direction to the respondents to transfer him to a

post under any of the IOwWs or PWI's in Hyderabad M,G.

Division, |

2. The spplicént wes initially engaged as a
temporarv WOT](P!I" in SAintth CambEeasl n-.."!-—-i--
Hyderabad w,e.f, 3,7,78. He was regularly absorbed as

rxy

e o e s SO

a (FaNAamaEr v Dalburis o s Trm™ - o ) . ]
Akot, Maharashtra, Ever since he i been continuously
mwanany LuSLE WUC 0€ 15 récing considerable hardship

LI S ! - -

on gcaniunt nf tha Fandk bbnmt e mw

family to Akot for further education, The shifting of
© mmem—g twwas swvoe@Lay @ALLTCL THE 20UCation ot the

children who asa previously studied in Telim Madinm —

School at Secundersbad whereas in the schools in Akot

the medium of instrir+inn a0 Movoski /m__L R - S

of this problem he made & representation’ to the Divisional

i Toeonne 2o .. -

recuesting for transfer to Secunderabad, - His representation

Cre e v e AW LA AW LMITIW W W LLLT S L i:CJ..L ore

nas not at been replied,

epplicant, Transfer is an administrative matter which
42 Lu we crilected Py the competent authorities after

»
téking all relevant fFactrors into. cameideresdme. T
"this case the applicant seems to be suffering from a

BT Wis e mve o~

his family to Akot, This factor fiowever is a maetter for

|
consideration by the D.k.M,, Hyderabad Division, ue
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!
therefore dispose of this application at the

\
admission stage itself with a directioq to the D,R.H
(MG) Hyderabad Division, Secunderabad to look into the

+

grievance of the applicant sympathitically and to
dispose of his representation( copy of Which is
appended to this order) within a period, of one month

b
from the date of communication of this order

|

The parties shall bear their own Ccosts

(T . k,HANDIﬁAb:..KI:iARA REDDY ;

,,,,,, [V FR T

|
Dated : 3!. st Decemhar 1009,
! (Dictated in Open Court)

To sd

1. The General Manager, Union of India, ’

S (. Ra4d Truyscr Cam e = — Y- t

2. The Divisional Railway Manager, Hyderabad Division(Ms)
Secunderabad. |

se.une copy to Mr.N,Ramamohan Rao, Advocate, CATaHyd.

4, One copy to Mr.K.Ramulu, SC for Rlys,CAT.Hyd;

5. One copy to Library,CAT Hyd. ' ’
6. Nne onsra ————
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TYPED BY COMPARED BY -y

CHECKELZ BY " . APPROVED BY

;
A

5 “THE CEgTRAL 2DMINI ZTRATIVE TRIBUNAL
HYDERABAD BENCH 3 HYCERAEAD

THE HOW!BLE MR.JIUSHICE V.NEELADRL RAO
' VICE-CHAT FMAH

ART

THE HCOH'BLE MR _.& B«GORTHI s MEMBER(A)

AND h;—#’f7

Tt

THE HON'BLE MR.TGHANDRASEKHAR REDDY

MEMEER(.J) !
2D ' '

THE HON'BLE MR /R.RANGARAJAN $MEMBER(A)

. ) - ' : \

. Y X = .
. S
Dateds X} -} =1993 .
. | ’l . ‘ﬂ'
QREBR/JUDCMENT :
L1 @y 4.\..:1;.’\—-DA--~---
: o im

O.A.H0, \BLB\C\E‘

T.A.N0. | (WP, )
Adhitt d and LNTeILUl UlicvLivno .
issuedk
Allowed,

Disposed of with directions,
- . . _\\
Li: rissgd. :
Dismiss dras withdiawn.
Digmi -
niss¢d for detfault,
" ]






